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The abovestated statutory provision provides that in case

during investigation the accused person is detained in custody for a total



period exceeding 60 days where investigation relates to an offence

punishable with imprisonment for a term less than 10 years, accused shall

be entitled to statutory bail known as “Default Bail” in vernacular. The law
lays down that accused shall become entitled to the above
he files an application for bail and furnishes bail bonds in this regard. This
court finds support for its view from judgment of the Hon'ble Madras High
Court in a case titled as “Settu Vs. The State” date of decision
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deems it fit that accused Ram Vinay Sahu be granted statutory bail subject
to furnishing personal bonds to the tune of Rs.20,000/- subject to
satisfaction of the Jail Superintendent, given the present circumstances
that we are facing in light of COVID-19 pandemic and guidelines being

issued by the Hon'ble High Court of Delhi.
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